
 

same fate as the earlier ones. As part of 
the policy of the erstwhile Minister, 
hundreds of vindictive transfers made 
during 1982 have not so far been 
cancelled. At the same time, the 
mismanagement by the Authority as is 
evident from the delay suffered by the 
public mail since the cancellation of all 
Sorting Sections in the running trains, is 
rampant in the P & T service today. To 
cover up their deficiencies the authorities 
are trying to transfer the blame on the 
employees through imposition of various 
punitive measures mentioned above. 

Sir, under these circumstances, the 
Unions are left with no other alter-I native 
except to go on fast for an indefinite period 
from 21st March, 1983. Therefore, I urge 
upon the Government to intervene in the 
matter and see that the services, already 
disturbed by the unimaginative actions of 
the Authorities, do not suffer any further. 

1. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE 

DELHI ADMINISTRATION (AM-
ENDMENT)  ORDINANCE, 1983 

2. THE DELHI ADMINISTRATION 
(AMENDMENT)  BILL, 1983 

3. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE 

DELHI MUNICIPAL CORPORA-
TION (AMENDMENT) ORDI-

NANCE,  1983 

4. THE DELHI MUNICIPAL COR-
PORATION (AMENDMENT) BILL, 

1983 

MR. DEPUTY CHAIRMAN; Now, 
we will take up the Resolution. You will 
move it, Mr. Advani? 

SHRI LAL K. ADVANI (Madhya 
Pradesh): No, Sir. Mr. Mathur will do it. 
But, through you, Sir, I would like to 
make a submission to the Home Minister 
here becauge the Leader of. the House 
had assured this 

| House that there would be a statement on 
the stoppage of sale of certain 
publications. And tomorrow is the last 
day of this Session. So, we must have a 
statement on that particular subject by 
tomorrow as assured by the Leader of the 
Huuse. 

Secondly, Sir, the situation in Fun-jab 
continues to be very serious. And this 
morning there is news of the killing of the 
person who was an approver in the 
Nirankari Baba murder case. Just as you 
apprised Parliament of the Assam 
situation, 1 would think that the 
Government would be doing its duty if it 
apprised Parliament of the situation in 
Punjab also tomorrow before this House 
adjourns and tell us whether there has 
been any development in respect of the 
talks, the tripartite talks, that had been 
held earlier, and whether there has been 
any informal dialogue with the Akali 
leaders. We would like to know what is 
the latest position about this matter. This 
is what I would like to stress. 

MR. DEPUTY CHAIRMAN: Yes, 
Mr. Mathur, you can move the Reso-
lution. 

SHRI JAGISH PRASAD MATHUR 
(Uttar Pradesh): Sir, I move: 

"That this House disapproves the 
Delhi Administration (Amendment) 
Ordinance, 1983 (No. 1 of 1983) 
promulgated by the President on the 
2nd January,  1983." 
MR. DEPUTY CHAIRMAN: Yes, 

you may speak now. 
SHRI SHRIDHAR WASUDEO 

DHABE (Maharashtra): Sir, are ;hey not 
being taken together? 

MR. DEPUTY CHAIRMAN: Yes, 
since he is the Mover, he will speak first. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAE): Sir, I 
beg to move: 

"That the Bill to amend the Delhi 
Administration Act, 1966, as passed 
by the Lok Sabha, be taken into 
consideration." 

Sir, the Delhi Metropolitan Council was  
dissolved by the  President    on 21st 
March 1980.    The period of operation of 
Presidential Order made in this behalf was  
extended from time to time and the last 
such   extension was to expire on 20th 
March    1983. Alternatives available to 
the Government were  either to hold    
elections to Metropolitan Council before    
20tb March  1983 or to extend the pen ad 
of operation of    Presidential    Ordev 
further.   In the interests of restoring 
democratic set up in Delhi    at    the 
earliest opportunity, the Government 
preferred the first alternative.  However, 
as a provision of the Delhi Administration 
Act,  1966 stood, it    was obligatory to 
delimit the Metropolitan Council  
constituencies  afresh and to determine 
the number of seats to be reserved for 
Scheduled Castes in the Council on the 
basis    of   population figures ascertained 
in the 1981 Census As  the hon.    
Members    are    aware, through 
amendment    made    by    the 
Constitution   (Forty-second)    Amend-
ment Act, it was provided that elections to 
State   Assemblies    and   the House of 
the people and the reservations of seats 
for    Scheduled Castes 9 RS—7. 

and Scheduled Tribes in those bodies 
would continue to be on the basis of 
population ascertained at    the    1971 
Census till the first Census is taken after 
the year 2000 A.D.    A similar 
amendment was not, however, made in 
the Delhi Administration Act, I960. If the 
Metropolitan Council constituencies  
were  to  be  delimited  afr:sh and the 
number of seats to be reserved for the 
Scheduled Castes in the Council were to 
be redetermined on the basis of 
population ascertained at the 1981 census, 
it would   not   have been possible to hold 
elections to the Metropolitan Council for 
another fiVe to seven  months.    It was,  
therefore, decided to amend the Delhi 
Administration Act, 1966 to bring it in 
line with the provisions of the Con<--titn-
tion and enable the holding of elections to 
the Metropolitan Council on the basis of 
population figures ascertained at the 1971 
census or in other words on the basis of 
the constituencies delimited after the  
1971  census. Accordingly,    the    
necessary amendments were made    by    
promulgating the  Delhi    Administration    
(Amendment)    Ordinance,    1983.    
This    Bill seeks to replace the 
Ordinance. 

Sir, what we have done in respect of 
Delhi is what the Constitution provides 
in the case of legislative assemblies of 
the States and the Lok Sabha. 

So, Sir, I commend this Bill to the 
House for its consideration and ac-
ceptance. Sir, the hon. Member has 
raised some points while moving his 
Resolution. I would like to have your 
ruling in the matter whether I should 
reply to Mr. Mathur's point. 

MR, DEPUTY CHAIRMAN; You 
may reply later. Next Resolution by Shri 
Joshi. 
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SHRI P. VENKATASUBBAIAH: Sir, I 

beg to move: 

"That the Bill further to amend the Delhi 
Municipal Corporation Act, 1957, as 
passed by the Lok Sabha, be taken into 
consideration." 
Sir, the Delhi Municipal Corporation was 

superseded for a period of one year by the 
Central Government under section 490(1) of 
the Delhi Municipal Corporation Act, 1957, 
with effect from 11th April, 1980, because in 
the opinion of the Central Government the 
Corporation had persistently made default in 
the performance of its duties, had abused its 
powers and was not competent to perform the 
duties imposed on it. The period of 
supersession was extended from time to time 
and the last such extension v/as due to expire 
on 10th April 1983. Sir, while moving that the 
Delhi Administration (Amendment) Bill, 
1983, as passed by the Lok Sabha, be taken 
into consideration, a short while ago, I had 
given detailed reasons which prevailed with 
the 
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Government in promulgating the Delhi 
Administration (Amendment) Ordinance 
1983. The same reasons apply to the 
promulgation of the Delhi Municipal 
Corporation (Amendment) Ordinance 
1983 which this Bill now seeks to 
replace. 

About the several points raised, while 
giving a reply I will answer all those 
points, but I would like to say in reply to 
what our friend has pointed out, that we 
do not believe in astrology or some such 
things. As a matter of fact, the results 
have shown that the BJP astrology has 
gone wrong so far as the Municipal 
Corporation and Metropolitan Council 
elections are concerned. Whatever it may 
be, I would like to give my reply in detail 
to the points raised by the hon. Member. 

The question were proposed. 
MR. DEPUTY CHAIRMAN: The 

Resolutions and the Bills for conside-
ration are now open for discussion, and 
they will all be taken together. Shri 
Surendra Mohan, not there. Shri Shiva 
Chandra Jha, not there. Shrimati Kanak 
Mukherjee. 

SHRIMATI KANAK MUKHERJEE 
(West Bengal): Sir, today we are dis-
cussing Delhi, the national capital of our 
great country, which has drawn attention 
of the entire civil world due to various 
reasons, but unfortunately, unlike the 
most of the capitals of civil world, our 
capital is administered differently from 
other parts of the country. The long-
standing demand of the people for the 
proper Statehood, unified authority and 
democratic decentralisation of adminis-
tration for which members of all parties 
including the ruling party advocated even 
during the last election, is pushed back 
by the autocratic hands of the 
Government to suit their own interest 
against that of the people. 

Sir, not to speak of considering the 
question of status of a full-fledged 
Statehood of Delhi or even introducing a 
comprehensive bill for a democratic 
administration, the Government 

has introduced the amendments in the 
form of these two Bills, namely the Delhi 
Administration (Amendment), Bill, 1983 
and the Delhi Municipal Corporation 
(Amendment) Bill, 1983, which are 
really retrograde measures and hence 
most disappointing. The hotch-potch 
administration of Delhi under many 
masters like the DMC, DDA, Municipal 
Corporation, Cantonment Board, NDMC, 
etc. besides the Central Government 
having some of the powers and our poor 
Delhi does not know which master's 
voice to echo. This divided responsibility 
only brings more and more confusion, 
delay and more and more useless 
expenditure and overlapping authority. 
The Commissioner is all in all. The 
mayor and the deputy mayor are merely 
figure-heads, ornamental. The legacy of 
colonialism is obvious here. Now, Sir, let 
us come to the actual amendments to the 
Acts. The Statement of Objects and 
Reasons very rightly says: "Delhi shall be 
divided into single-member wards in 
such manner that the population of each 
of the wards shall, so far as practicable, 
be the same throughout Delhi". It also 
provides for the delimitation of the 
constituencies and reservation of seats for 
the Scheduled Castes. What prevented 
the Government to do delimitation and 
reservation? The reason given is that it is 
a time-consuming process. The 1981 
census was out long before and these 
elections took place in February last. 
Government and not get time for 
delimitation and reservation of seats for 
the scheduled castes. As per the 
statement of the hon. Minister himself in 
the other House, the number of scheduled 
castes, most of whom belong to the 
labour class, has increased by more than 
2 million. According to his statement, the 
population of Delhi in 1971 was 
40,65,698 and in 1981 it was 62,20,406. 
The percentage of scheduled castes 
increased from 15.64 to 18.03. The 
number of voters varied much 
disproportionately from the 
constituencies and wards of the re-
settlement colonies to those of the city.    
Somewhere it is more than 1 
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lakh and in the city it is between 25,000 
to 30,000. Now see the disparity in the 
population ratio. What is the reason? 
There must be some political game 
behind it. Maybe it suits the ruling party. 
Maybe it is easier for them to get the 
votes of people and to deceive those who 
live in more backward areas than to 
deceive the more enlightened city people 
who enjoy more facilities than those who 
live in resettlement colonies or belong to 
scheduled castes and labour class. 

Another political game is ,, quite 
obvious. That is regarding the selection of 
time, about which my hon. friend has 
already mentioned. Since long the 
demand for holding elections in Delhi 
was being raised in this House. Many 
times we discussed this. I remember it 
myself. But the Government did not pay 
any heed to that demand. But suddenly it 
found the time suitable. Why? It reminds 
me of the famous line of great poet 
Shelley: "if winter comes, can spring be 
far behind?" For the ruling party, this 
winter was not an icy cold winter. It was 
a harbinger of good time. Asiad brought 
them success in the elections—i.e. the 
spring—and it was followed by NAM. 
That must be the reason why they 
suddenly found it possible to have the 
elections which they did not find possible 
for the last so many years. In fact, the 
Delhi Municipal Corporation and the 
Delhi Metropolitan Council remained 
suspended for three years. And suddenly 
the elections were found possible. And 
now this Amendment Bill is being 
introduced to repeal the Ordinance. This 
amendment is not for the betterment or 
more democratisation of the Acts. This 
amendment is retrogressive, to push back 
any improvement upto 2000 A.D. For 17 
years now we have to wait to set right the 
imbalance. Look at this crocodile speed 
of our country in the age of Sputnik. That 
is actually the political game behind this. 

Sir, this is an absolutely autocratic act 
of the Government to bring forward this 
amendment to push   back 

the situation and to exert autocracy over 
the democratic will of the people. Instead 
of considering the demand of the people 
for conferring the status of Statehood on 
the national capital, the ruling party's 
Government has brought this retrograde 
amendment. But the people cannot be put 
in the dark for long. The democratic 
people of Delhi along with all other 
democratic people of our country will 
surely come forward to get rid of this 
autocracy, this deception and to live in a 
property, democratically elected State. 
So I hope the Government will pay heed 
to this popular demand and consider 
bringing forward a comprehensive Bill 
for introducing a unified authority in 
Delhi and giving it the status of 
Statehood which is a long-standing 
demand of the people and of all the 
parties, including the ruling party itself 
which advocated this demand in their 
election propaganda many times before. 
Thank you, Sir. 
1 P.M. 

MR. DEPUTY CHAIRMAN; This 
debate will continue after lunch. Bat, 
before we adjourn for lunch, I would like 
to inform hon. Members that the 
statement by the Minister about the DTC 
strike, etc., will be made in this House 
after the discussion on NAM is over, say, 
at about 6.30, because the Minister is 
making the statement in that House at 
4.00. At that time we shall be midway . . 
. 

SHRI LAL K. ADVANI: We can have 
it at 2 o'clock here. 

MR, DEPUTY CHAIRMAN: That is 
not possible, perhaps. 

SHRI LAL K. ADVANI: Why not? 
He can do it here at 2 o'clock, the 
moment we meet. Then this debate can 
continue. 

MR. DEPUTY CHAIRMAN: That is 
not feasible for the Government because 
they said they will make the statement 
there at 4 o'clock. 

SHRI LAL K. ADVANI: After NAM 
it will be very late. 

MR. DEPUTY CHAIRMAN; We 
cannot take up the statement, in between 
the discussion.   If he agrees \vc 
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can take it up at 4 o'clock but that will 
disturb the discussion. 

SHRI LAL K. ADVANI: I am not 
suggesting that. Immediately after lunch 
or at 2.30 . . . 

MR. DEPUTY CHAIRMAN; Perhaps 
the statement may not be ready by that 
time. 

SHRI JAGDISH PRASAD MATHUR: 
You said they are making it there at 4 
o'clock. It can be done here at 2.30 or 
3.00. 

SHRI LAL K. ADVANI: It can be 
suggested.   In these matters . . . 

MR. DEPUTY CHAIRMAN: They 
made it clear they could not do it earlier 
her. They said they want to make it at 4 
o'clock . . . 

SHRI LAL K. ADVANI: Even now 
the request of the House can be conveyed 
to them. 

 
The House then adjourned for 

lunch at two minutes past one of 
the clock. 

The House reassembled after lunch at 
four minutes past two of the clock. Hie 
Vice-Chairman [Dr. (Shrimati) Najma H 

 in the Chair. 
THE VICE-CHAIRMAN [DR. 

(SHRIMATI) NAJMA HEPTULLA]: I 
have to make an announcement, that the 
Prime Minister would like to make a 
Statement in the Rajya Sabha regarding 
the setting up of a Commission for 
Centre-State relations at 5.15 P.M. today. 

We will now continue our deliberation 
on the Bills, sjft ftr^? j 5fT 5117 
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SHRI      SHRIDHAR      WASUDEO 

DHABE:     Madam   Vice-Chairman,   I 
oppose   the   process    of    Ordinance-
making  for  holding   elections.    It  is neither 
proper nor equitable.   This is abuse of power 
under the Constitution.   I would however, 
fully support the demand for State hood for 
Delhi. This practice of linking the two elec-
tions—the Metropolitan Council elections and 
the Municipal Corporation elections—should 
be done away with. They  should    be  
delinked    and  the importance of civic 
elections—to the Delhi  Municipal  
Corporation—should be realised    and 
understood    by the Minister.    Delhi   
Municipal   elections are meant    for 
improving    the civic amenities and not in the 
sense of a political institution  as the 
Assembly or the Metropolitan Council.   In 
that context,   there    was   no     basis   why 
delimitation has not been done. They could  
have  extended the period for holding the 
elections.   Now the result is  in  one  
constituency  in  municipal elections the 
number of voters is one lakh,  equal    to  an    
Assembly  seat. Bombay has 140 
constituencies whereas here it is only 100. If 
delimitation had been    done, there    would 
have been a larger representation and so many 
voters would have been added. Therefore,   
delimitation  prior  tp  the Municipal election 
is very important from the point of view of 
civic amenities     in     any    corporation.      
These municipal  elections are treated as a 
political  institution  and  Government 
interferes from time to time.   Out of 45 
municipal corporations, more than 20 
corporations are superseded.   Elections  in    
some  States  like    Andhra Pradesh and 
Madhya Pradesh, to the corporations, were not 
held for more than ten years. 

Corporations belonging to the opposition 
parties were superseded and Administrators 
were appointed. The time has come to amend 
the Act 
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so as to take away the power of appointing 
Administrators. In the Bombay Municipal 
Corporation Act there is no provision for that. 
The Government extends the life of the 
Corporation, if nt> election is held, with the 
same Mayor and Deputy Mayor continuing in 
office. The same municipal councillors 
continue. There must be continuity for 
purposes of civic representation of the people 
in the Municipal ' Corporations. The practice 
of appointing Administrators after 
superseding the Corporation should be 
seriously reviewed, in Nagpur there was no 
election for three years. I would request the 
Home Minister to examine all the Municipal 
Corporation Acts some of which are very old. 
They must be examined and the power to 
appoint Administrators and to supersede the 
Corporation should be removed so that the 
same civic representatives could continue. 

As regards the nature of elections held 
here, I do not want to say anything because 
other Members have already spoken about it. 
But I would say that this method of having 
election by ordinance has created more 
problems than solving them. The 
Government should not interfere in the 
process of election because that will 
introduce an element of uncertainty. I 
support the Resolutions and oppose the Bills. 

THE VICE-CHAIRMAN DR. 
(SHRIMATI) NAJMA HEPTULLA: Mr. Jha 
has used the word*. Please check up if it is 
unparliamentary and if so we will remove it 
from the proceedings. 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): I rise to support this 
Bill because it is a fait accompli. The term of 
the Delhi Municipal Corporation ends on 10-
4-1983. May I ask the hon. Minister why 
instead of an Ordinance, he did not come out 
with a proper Bill so that the life of the 
Corporation could be extended? 

♦Expunged as ordered by the Chair. 

While supporting this Bill, I have only to 
observe that this could have been easily done 
by an Act of Parliament which he should 
have done in time. 

The elections have been held on the basis 
of certain electoral roll. That is all right. But 
by this amendment he wants to freeze it upto 
2,000 and beyond. 1 would request the 
Minis-beyond.    I would request the Minis- 

The population of Delhi when this 
Municipal Corporation Act was enacted in 
1956, was 25 lakhs. On the basis of 100 seats 
in the Corporation, each councillor's 
constituency consisted of 25,000 people. In 
the year 2,000 it is likely that Delhi's popula-
tion will be 100 crores. If the number of seats 
is to remain 100, then each councillor will 
have to look after one lakh of people. As my 
friend has just pointed out, he will not be able 
to. visit his entire constituency. He has to go 
to every mohalla, every street and see that 
basic civic amenities are provided. While I 
support the Bill I would request the Minister 
to reconsider this and bring forward a proper 
Bill later on so that the time is not fixed at 
2,000 years and beyond. That is too much. It 
is understandable that the present election is 
held on the basis of the present electoral roll. 
By these two Bills he is freezing this upto 
2,000 years. This is gross injustice to the 
people of Delhi. 

I would request him to consider this afresh 
and see to it that this injustice done to the 
people of Delhi is undone and that 
delimitation is done after, say, one year or 
two years or three years or four years on the 
basis of the revised roll so that at-least in the 
Municipal Corporation sufficient number of 
people are there and the people of Delhi are 
properly represented. Thank you very much, 
Sir. 
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SHRI P. VENKATASUBBAIAH: 
Please repeat what you have said. I 
could not follow it. 

SHRI JAGDISH PRASAD MAT-
HUR: In the other House, i believe, the 
Home Minister has said that a full State 
Assembly for Delhi is under 
consideration. If you want to have it, I 
want one clarification and I want to 
know, whether you will transform the 
present Metropolitan Council into a 
State Assembly—if you want to have a 
State Assembly; we also want it—or you 
will do what we want. I want that this 
should be abolished and fresh elections 
must be held. 
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SHRI P. VENKATASUBBAIAH: 
Madam, Vice-Chairman, I would like to 
thank all the hon. Members who have 
participated in this discussion. The following 
points have emerged in their speeches. One, 
the Government had no business to hold the 
elections by bringing an Ordinance. Two, by 
holding these elections many eligible voters 
have been deprived of their franchise. Three, 
the constituencies should have been delimited 
to give adequate representation to the 
Scheduled Castes in proportion to their 
population increase. Four, the Corporation 
elections and Council elections should have 
been de-linked because the problems are 
different. 

Madam, I have already said that the 
elections could not have been indefinitely 
postponed in deference to the demands made 
in this House and outside. 

SHRI JAGDISH PRASAD MATHUR:    
Immediately. 

SHRI P. VENKATASUBBAIAH: But the 
elections have not indefinitely been 
postponed. Sir, the Presidential Order 
superseding the Metropolitan Council would 
have ended by March 10th and Government 
did not want to extend the time further. Same 
is the case with the Municipal Corporation. 
Madam, in all the democracies it is 
prerogative of the ruling party to time the 
elections. We cannot wait till the Opposition 
parties are ensured of their victory in the 
elections. We are not prepared to oblige the 
Opposition parties. Two, because of the 
exigencies of circumstances... 

SHRI JAGDISH PRASAD MATHUR: It 
is an indirect admission... (Interruptions) 
They were held to suit your convenience. I 
appreciate your honesty.    (Interruptions) 

SHRI P. VENKATASUBBAIAH: They 
were sure of their victory, perhaps, in the 
Metropolitan Council and the Corporation 
and so they did not make any protest when 
the elections were announced. And they also 
participated in the elections.   And, of 

course, the Party to which my friend, Mr. 
Shiva Chandra Jha, belongs, the reckoning 
they have made jn the elections is known to 
everybody. Perhaps, he is unhappy that the 
elections are held in the Metropolitan 
Council and the Corporation. Madam, I wish 
again to reiterate that through the Forty-
Second Amendment, population as the basis 
for delimitation of constituencies has been 
freezed till the year 2,000 A.D. The 
constituencies have been delimited on the 
basis of 1971 Census. What has been done in 
this case is that this principle has been 
extended to the Metropolitan Council also. 
The State Assemblies and the Parliament are 
being governed by the Forty-Second 
Amendment where the delimitation has been 
made on the basis of 1971 Census and the 
position has been freezed till 2,000 A.D. 
Whatever has been applied to the State 
Assemblies and Parliament has been applied  
to the Metroplitan  Council. 

Secondly, Madam, about the depriving of 
eligible voters... 

SHRI JAGANNATHRAO JOSHI: The 
question is whether that Forty-Second 
Amendment applies to the Corporation also. 

SHRI P. VENKATASUBBAIAH: Mr. 
Joshi, please hear me. I am coming to that 
point. If you interrupt me, I will not be able 
to answer. I will come to that point also. 

Madam, with regard to the point of 
depriving of many eligible voters from 
exercising their franchise, it is not correct to 
say by my hon. friends opposite that many 
eligible voters have been deprived. As a 
matter of fact, the voters' list is revised from 
time to time. Intensive revision of the voters 
list in Delhi took place in 
1979, and thereafter... (Interruption) Please 
hear me. And thereafter summary  revisions   
have   been   made  in 
1980, 1981 and 1982, taking the 1st January 
of each year as the reference date for the 
purpose of registration of voters. So, the 
question does not arise that many voters have 
been deprived... 
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SHRI JAGANNATHRAO JOSHI: That is 
what I am telling. Even my name was not 
there in the voters list. And how the revision 
took place? That is what I wanted to know. 

SHRI ^NIRMAL CHATTERJEE (West 
Bengal): You are speaking of the procedure. 
But what is the actual fact? And whether this 
has happened or not is what you have to say. 

SHRI P. VENKATASUBBAIAH: You 
must have patience to listen to me. If you 
have got any points to make, you please take 
the permission of the Chair. And after 
completion, if you ask me, I am prepared to 
say. This sort of running commentary will 
not help you or me or the debate. What I said 
was that the latest revision has taken place in 
1982... 

.AN HON. MEMBER:    What month? 

SHRI P. VENKATASUBBAIAH: 
According to the hon. Member's contention, 
the revision should have taken place. I said 
that the elections have to be held because the 
last date of supersession will end by 10th 
March. And another factor was that the 
Administration of Delhi had to be geared up 
to engage themselves with regard to the 
arrangements to be made for the Non-
Aligned Summit. We, the Government, 
thought it fit in a democratic manner that 
these elections should be held as early as 
ptossible, keeping inl view the last date of 
expiry of supersession and also in deference 
to the wish of the large number of people and 
also keeping in view the allegation that elec-
tions in the Metropolitan Council are being 
indefinitely postponed because the ruling 
party is under the apprehension that they will 
lose the elections. So, Madam, with these 
requisites, we have conducted the elections. 
And about the delinking of the Corporation 
which my friend has raised, Madam, it is 
only that we have done because the last date 
of supersession of this Corporation will end 
by April. 

That was one compelling reason for the 
Government—to have    prompted 

the Government—to conduct the elections. 

About the circumstances which made the 
Government to conduct the elections 
alongwith the Metropolitan Council, it was to 
gear up the administration, and the important 
consideration was, that we did not want the 
people of Delhi to undergo the possibility of 
participating in two elections on different 
periods of time. In these elections, elections 
for the Metropolitan Council and the 
Corporation, have been held giving the voter 
the chance of simultaneously voting for the 
Council as well as for the Corporation. That 
was also one requirement, one facility, which 
we wanted to provide to the people. 

SHRI SHRIDHAR WASUDEO DHABE: 
Are you not delinking Lok Sabha elections? 

SHRI P. VENKATASUBBAIAH: That is 
completely different. 

These are the points which prompted the 
Government. Unfortunately, the Opposition 
parties are smarting under the feeling of a 
defeat and rout in the elections, and it is but 
natural that they should raise these sorts of 
objections which are not valid at this 
particular point of time, because elections 
have been held; Ordinances had been issued 
for conducting the elections, and Bills are 
being introduced to replace those Ordinances. 
This is only a Constitutional requirement that 
the Government is bringing forward these 
Bills. 

About the Statehood, many Members have 
pointed out. They have demanded Statehood 
or the Legislative Assembly. . . 

SHRIMATI KANAK MUKHERJEE: It 
was known to the Government as to the time 
of expiry of the Ordinance. Why was the 
delimitation not done? 

SHRI P. VENKATASUBBAIAH: I will 
explain. It was a time-consuming factor. 
Election Commission is charged with the 
work of conducting 
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elections so far as Metropolitan Council is 
concerned. And I have already replied to a 
question that has been put with regard to 
conferment of Statehood or providing 
Legislative Assembly. This matter has been 
gone into several times. A demand has been 
made for providing legislature to the 
metropolitan city of Delhi. I can only say at 
this juncture, because there were several 
historical events that led to, ultimately, the 
Government taking a decision in accordance 
with the recommendations made by the 
S.R.C. that a Union Territory be constituted 
for Delhi; but again there are several 
demands made by our party and by the 
Opposition parties to reconsider whether 
there is a possibility of providing Legislative 
Assembly to the Union Territory of Delhi. I 
have already said, and I reiterate, 'Jiat 
consideration of such demands requires 
further study in all its implications. We are 
certainly considering this point. 

 
Mr. Mathur raised another point— if I 

could follow him correctly—that if at all the 
Government takes a decision, whether they 
are contemplating to convert the Metropolitan 
Council into Assembly. Those things will 
come up at the time of consideration by the 
Government. For the present, I am not in a 
position to say anyhing on this subject. 

SHRI JAGDISH PRASAD MATHUR: 
That is a possibility under consideration. 

SHRI P. VENKAT ASUBBAIAH: About 
deprivation of Scheduled Castes... 

SHRIMATI KANAK MUKHERJEE: Is it 
not a fact that the ruling party also advocated 
for the Legislative Assembly at the time of 
last election? 

SHRI P. VENKATASUBBAIAH: 1 have 
said it; perhaps you have not followed. About 
reservation of seats for Scheduled Castes in 
the Metropolitan Council, I may inform the 
hon. House that according to 1971 Census 

the population of Delhi was 40,65,698 the 
percentage of the Scheduled Castes was 1564. 
In 1931, as against the population of 
62,20,406, the Scheduled Caste population 
was 11,21,643. Even in the 1971 census 
though the number of seats according to the 
population of the Scheduled Castes is only a 
little higher than 8 seats, the Government 
then thought it fit to provide 9 seats to the 
Scheduled Castes. Now, according to the 
latest increase in the population figures of the 
Scheduled Castes they are entitled to less 
than one additional seat. So, there is not 
much of a variation and I am sure that the 
hon. Members will appreciate that no 
injustice has been done so far as the question 
of reservation for the Schedule^ Castes is 
concerned. 

The same thing applies, more or less, in 
the case of the Municipal Corporation, So, 
the allegation made that the Government is 
not sympathetic towards the genuine and 
legitimate demands of the Scheduled Castes 
is not borne out by facts. 

Then, Mr. Shiva Chandra Jha has said that 
the official machinery has been misused. I 
refute it and say that it has not been misused. 
If it has been misused, I request Shri Jha to 
take it up with the Election Commission. If 
there are any irregularities that have been 
committed, the proper forum and the proper 
course for them would be that they should 
approach the Election Commission to inquire 
into this matter. There is no proposal before 
the Government to appoint a Parliamentary 
Committee to go into these allegations. The 
proper forum is the Election Commission and 
I would advise my friend to seek the help of 
the Election Commission, 

Madam Vice-Chairman, in conclusion I 
would like to say that I know that the hon. 
Members in opposition have [attached great 
importance to the Metropolitan Council and 
the Municipal Corporation before the 
elections were held. Now they say that     
Municipal     Corporation     and 
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Metropolitan Council elections are of no 
consequence. But I may tell you that it is 
rather our good fortune that in Delhi, which 
is a miniature India, where people from all 
parts of the country live, that Congress (I) 
won the elections and whatever is reflected 
in Delhi is the reflection of the country as a 
whole. I am glad to say, Madam, that the 
people of Delhi have reposed their 
confidence in the leadership of. Shrimati 
Indira Gandhi and the Congress Party has 
won a resounding victory. Perhaps that is no^ 
to the liking of the Opposition parties, but     
cannot help it. 

With these words, Madam, I commend 
that these two Bills be passed. 

SHRI JAGANNATHRAO JOSHI: 
Madam, I want to seek a clarification. 
Madam, I asked the Minister what was the 
sanctity of holding the elections on the 5th of 
a month. I ean understand position if 
elections were held simultaneously on the 5th 
of January for the People of Delhi also. I 
would like to know from the hon. Minister 
what was the convenience involved in 
holding elections on the 5th January in 
Karnataka and on 5th February in Delhi. It 
was also not a Sunday. When I asked 
whether it was done on the basis of any 
astrological calculations, he did not say 
anything and he did not refute it. Now I 
would like to know whether there was any 
question of convenience. 

SHRI P. VENKATASUBBAIAH: -f hon. 
Member depends on astrology, I am not 
responsible for it. 

SHRI JAGANNATHRAO JOSHI: I am 
specially asking about the sanctity of date 
fifth. He will have to reply, Madam 

THE VICE-CHANRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): It may 
have been a coincidence. 

SHRI JAGANNATHRAO JOSHI: Then, 
is that the practice governing the holding of 
elections? 

THE VICE-CHANRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): Like 
that any date can be fixed. 

SHRI JAGANNATHRAO JOSHI: Then 
today they may be held in daytime and 
tomorrow they may be held at dead of night 
also. 

SHRI SHRIDHAR WASUDEO DHABE: 
Sir, it is good that elections have been held in 
Delhi. But so many municipal corporation^ 
remain superseded in the country. I would 
like to know whether the Central Government 
will advise the State Governments that 
elections to these municipal corporations 
should bs held immediately like Delhi. 

SHRI P. VENKATASUBBAIAH: I 
wanted to reply to Mr. Dhabe. But I thought 
it not proper to answer, to give a reply, 
because he himself is a Constitutional expert 
and he knows the functions of the State 
Governments and the Centre municipal 
corporations are under the State Gov-
ernments. How can we advise the State 
Governments to take action on this which is 
completely in their purview? 

 

SHRIMATI KANAK MUKHERJEE: I 
would disagree with the hon. Minister when 
he said that Delhi is the mirror of India. I 
would ask him to scan the States one by one. 

THE VICE-CHANRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): I 
would now put the Resolution moved by Shri 
J. P. Mathur to vote. The question is: 

"That this House disapproves the Delhi 
Adminis'.rution (Amendment) Ordinance,   
J 983   (No.   1   of   1963) 



225 Statement by [ 24 MAR.  1983 ] Minister 226 

promulgated by the President on the 
2nd January, 1983." 

The motion was negatived. 

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): I 
shall now put the Bill to moved by Shri 
Venkatasubbaiah to vote. Ibe question is: 

"That the Bill to amend the Delhi 
Administration Act, 1966, as passed 
by the Lok Sabha, be taken into 
consideration." 

The motion was adopted. 

THE       VICE-CHANRMAN     (DR. 
(SHRIMATI)   NAJMA  HEPTULLA): 
We shall now take up tt-e clause-by-
clause consideration of the Bill. Clauses 
2 to 4 were added to the Bill. 
Clause 1, the Enacting Formula and the 

Title were added to the Bill 

SHRI    P.    VENKATASUBBAIAH: 
Madam, I beg to move: 

"That the Bill be passed." 

The question was put and the motion 
was adopted. 

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): I 
shall now put the Resolution moved by 
Shri Jagannathrao Joshi to vote. The 
question is: 

"That this House disapproves the 
Delhi       Municipal Corporation 

(Amendment) Ordinance, 1983 (No. 2 of 
1983) promulgated by the President, 
on the 2nd January, 1983." 
The motion was negatived. 
THE VICE-CHAIRMAN (DR. 

(SHRIMATI) NAJMA HEPTULLA): I 
shall now put the Bill moved by Shri P. 
Venkatasubbaiah to vote. The Question 
is: 

"That the Bill further to amend the 
Delhi   Municipal   Corporation 

3 RS-8 

Act, 1957, as passed by    the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (DR. 
(SHRIMATI) NAJMA HEPTULLA): 
We shall now take up the clause-by-
clause consideration of the Bill. 

Clauses 2 and 3 were added to   the Bill 

Clause 1, the Enacting Formula and the 
Title were added to the Bill 
SHRI    P.    VENKATASUBBAIAH: 

Madam, I beg to move; 

'That the Bill be passed." 
The question was put and the motion 

was adopted. 

STATEMENT BY MINISTER 

Sstrike by the workers of the Delhi 
Trnsport Corportion on the 23rd 

March, 1983 

THE VICE-CHAIRMAN [DR. 
(SHRIMATI) NAJMA HEPTULLA]: 
The Deputy Chairman had announced 
that after the discussion on NAM, the 
Minister of Stats in the Ministry of 
Shipping and Transport will make a 
statement on the DTC strike. Since the 
Minister is here and since there is some 
five minutes, he will make the statement 
now. 

THE MINISTER OF STATE IN THE 
MINISTRY Or SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI): 
Madam Vice-Chai-man, DTC Mazdoor 
Congress had presented a 2^ Point 
Charter of Demands to *he Management 
on 6th December, 1Q82. The 
Management had ?iven its reply to the 
demand charter on 14th January, 1983, 
indicating the position in respect of 
various demands This was followed up 
by further negotiations between the 
Management of the DTC and the Union 
at various ievels on different occasions. 
The Mar-door Congress had also 
promised to supply further details 
pertaining to some of its demands. On 7th 
March, 1983, DTC management 


